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ANNUAL REPORTS  (1962-63)   OP 

NINETEEN  DEVELOPMENT  COUNCILS 

SHRI N. KANUNGO: Sir, I also beg to lay 
on the Table a copy each of the Annual 
Reports of nineteen Development Councils 
for the year 1962-63, under sub-section (4) of 
section 7 of the Industries (Development and 
Regulation) Act, 1961. [Placed in Library. See 
No. LT-1967/63.] 

REPORT OF THE INDIAN DELEGATION TO THE 
16th SESSION OF THE W.H.O. REGIONAL 

COMMITTEE 

THE MINISTER OF HEALTH (DR. 
SUSHELA NAYAR): Sir, I beg to lay on 
the Table, a copy of the Report of 
the Indian Delegation to the 16th 
Session of the World Health Organisa 
tion Regional Committee for South 
East Asia held in Bangkok from 
September        10     to 16,        1963. 
[Placed   in   Library.    See   No.    LT-
1862/63.] 

THE DEFENCE OF INDIA  (NINTH 
AMENDMENT)   RULES,  1963 

SHRTMATI TARKESHWARI SINHA: Sir, I 
beg to lay on the Table, under section 41 of 
the Defence of India Act, 1962, a copy of the 
Ministry of Finance (Department of Revenue) 
Notification G.S.R. No. 1525, dated the 23rd 
September, 1963, publishing the Defence of 
India (Ninth Amendment) Rules, 1963. 
[Placed in Library. See No. LT-1971/63.] 

——— 

ALLOTMENT  OF  TIME FOR CON-
SIDERATION  OF      THE      APPRO-

PRIATION   (RAILWAYS)   NO.  6 BILL, 
1963 

MR. CHAIRMAN: I have to inform Members 
that under rule 162(2) of the Rules of Procedure 
and Conduct of Business in the Rajya Sabha, I 
have  1 

allotted thirty minutes for the completion of 
all stages involved in the consideration of the 
Appropriation (Railways) No. 6 Bill, 1963, 
including the consideration and passing of 
amendments, if any, to the Bill. 

ALLOTMENT    OF TIME FOR CON-
SIDERATION OF MOTION RE    RE-
PORT OF THE HEALTH      SURVIY 

AND PLANNING  COMMITTEE 

MR. CHAIRMAN: I have to inform 
Members that under rule 153 of the Rules of 
Procedure and Conduct of Business in the 
Rajya Sabha, I have allotted two and half 
hours for the consideration of Shri Krishna 
Chandra's motion regarding the Report of the 
Health Survey and Planning Committee. 

REFERENCE      TO      A       CERTAIN 
STATEMENT  OF  THE  PUNJAB HOME  

MINISTER 

SHRI A. D. MANI (Madhya Pradesh): Sir 
with your permission, I would like to raise two 
issues of vital public importance. In this 
morning's papers, there appears a report front 
Ferozepore—I am quoting from the Hindustan 
Times'—saying that Mr. Mohan Lai, Home 
Minister of the Punjab, made the following 
statement. The statement quotes Mr. Mohan 
Lai as saying, according to the 'Hindustan 
Times': 

"The present campaign against Mr. 
Nehru by opposition has been launched at 
the instance of certain foreign powers who 
feel jealous of the growing leadership in the 
world of our Prime Minister and it is un-
fortunate that some people in our country 
should work as agents of these powers." 
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[Shri A. D. ManiJ 
The report says further about Mr. Mohan 

Lai: 
"He held the Jan Sangh responsible for 

the recent incident in Kashmir and 
accused it of having created trouble there 
at the instance of some foreign powers 
which were interested in dividing 
Kashmir to help Pakistan." 

I hold, Sir, that this statement is a slander of 
the opposition parties in Parliament who are 
involved in it by implication. 

MR. CHAIRMAN: How do you make it? 

SHRI A. D. MANI: We sit here, who lead 
agitation against the Prime Minister. There 
was a motion of No-Confidence in the 
Government in which all the Members of the 
opposition parties were involved in some way 
or the other. Here is a statement made against 
the Jan Sangh which is one of the recognised 
opposition parties, that it functions at the 
instance of a foreign power. 

MR. CHAIRMAN: There is no mention of 
the Jan Sangh. 

SHRI A. D. MANI: He says that. This 
statement is not made by an individual. It is 
made by the Home Minister of Punjab and the 
public will be led to assume that the Home 
Minister has received confidential information 
which emboldened him to make such a 
statement. I think, Sir, in the interests of 
Parliamentary decorum as well as decency of 
public life, Government should make a state-
ment on this matter dissociating themselves 
from the statement of Mr. Mohan Lai. This is 
one matter I wanted to raise. I would like to 
raise another. 

SHRI G. MURAHARI (Uttar Pradesh):   He 
should be impeached. 
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SHRI AWADESHWAR PRASAD SINHA 
(Bihar): Sir, I rise on a point of order. How 
does this discussion arise now? 

SHRI A. B. VAJPAYEE: It does arise. 

MR. CHAIRMAN: It is not a discussion. It 
is a request to the Government to make a 
statement on this statement that the Home 
Minister of Punjab has made. 
SHRI     AWADESHWAR      PRASAD 
SINHA:   But the request should     be brief. 
828 RSD—4 

MB. CHAIRMAN: Certain things are said 
briefly while others take a little more time. 

SHRI A. B. VAJPAYEE:   I am    not 
delivering a speech.   .   . 

 
SHRI P. L. KUREEL URF TALIB (Uttar 

Pradesh): It is our inherent right when 
allegations are made against us. 

 
SHRI B. K. P. SINHA (Bihar): Sir, I rise on 

a point of order. 
MR. CHAIRMAN: What have you got to 

say now? 
SHRI A. B. VAJPAYEE: I am not yielding. 

I do not concede. I am on my legs. 
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MR. CHAIRMAN: He does not yield. 
Therefore, you take your time. He is not 
yielding and, therefore, you will please sit 
down. 

SHRI B. K. P. SINHA: It is a point of order, 
Sir. 

MR. CHAIRMAN: If it is a point of order, 
yee. 

SHRI B. K. P. SINHA: I am rising on a point 
of order. I do not see how, under what rule or 
convention a statement made by somebody, 
who is not a member of the Government of 
India, can be raised in this House. If Mr. 
Mohan Lai, in his statement had said "some 
Members belonging to the Opposition in 
Parliament are doing this", I can very well 
understand that matter being raised. He brings 
allegations against opposition parties. He does 
not refer to individual Members of Parliament 
belonging to the opposition parties. He is not a 
part of the Government of India or the 
Parliament of India. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Does he say Members of Parliament are 
excluded? (Interruptions). 

MR. CHAIRMAN: I would allow him to 
make as long a speech as I have allowed this 
side even on the point of order. 

SHRI B. K. P. SINHA: In the circumstances 
such an issue cannot be raised here because 
only issues which pertain to Member of 
Parliament can be raised. I see that an 
exception is being made in this case. There are 
so many allegations against so many parties. 
Each party is making allegations against other 
parties and if that becomes the subject-matter 
of discussion in Parliament, then Parliament 
has to sit 'four years' in a year to dispose of its 
business. 

MR. CHAIRMAN: Probably yes. There is 
no substance in the point of 

 
SHRI CHANDRA SHEKHAR (Uttar 

Pradesh):   Sir,      .   .   . 

MR. CHAIRMAN: No, no. I have allowed 
the matter to be raised and it has been duly 
raised. I would now ask Mr. Mani to raise 
another question for which he has asked my 
permission. 

REFERENCE  TO  PERMISSION     TO 
MR.  CHOU EN-LAI TO FLY OVER 

INDIAN TERRITORY 

SHRI A. D. MANI (Madhya Pradesh) : Sir, 
there is another matter to which I would like 
to make a reference this morning and that is 
about the permisison given to Mr. Chou En-
lai to fly over Indian territory. I may mention, 
Sir, that last month Senator Pastore, who was 
a member of the Congressional Delegation 
wanted to pass over India. The Government of 
India did not give permission to  Senator 
Pastore.    He was      flying 

order and I allow Mr. Vajpayee      to 
continue. 


